FIR No. 800/20

PS Nihal Vihar
Uls 336!392!394I397!411

& 2527154159 Arms Act
St. vs Sourabh
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Hearing through VC

Ld. APP tor the State(through VC).

—.

L
i
re

1 Sandeep Gupta, Ld. counsel for accused Sourabh.
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37 Cr.P.Cx seeking regular bail has

1 custody since 22.08.2020. Itis
It is requested

The present bail application under section 4

(=

ceen fled on behalf of accused and itis submitted that he is ii
accused has been falsely implicated in the pre

sent case.

‘mar accused be released on bail.
application has been opposed by the State and it is submitted that
t be over looked.

erious offence which canno

has committed S

“ieard. Record perused.
There are serious allegation against the accused. Matte
es of the case, stage of the investiga

r is at the initial stage.

amd:

e

and circumstanc tion and the

~onsidenng the 1acls dild
grawity of allegalions s court is not inclined to grant bail to accused. The bail application 1S

| application disposed of accordingly

~ 0y of order be given dasti.
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DD No. 122 dated 20.07.2020
PS Rajouri Garden

gL LR T

e .-
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Present : Ld. APP for the State(through VC),
Roth accused are present on police bail,
1O HC Noor Singh Mehra in person.

Be put up for consideraton hefore concerned cvening court on

: Kumar-1)
Duty M (WesA-
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FIR No. 800/20

PS Nihal Vihar

Uls 336/392/394/397/411/34 IPC
& 25/27/54/59 Arms Act

St. vs Arun

29.08.2020
Hearing through VC

Present:  Ld. APP for the State(through VC).

Sh. Sandeep Gupta. Ld. counsel for accused Arun.

AT

The present bail application under section 437 Cr.P.C. seeking regular bail has
been filed on behalf of accused and it is submitted that he is in custody since 22.08.2020. it1s
. It 1s requested
that accused be released on bail.

The bail application has been opposed by the State and it is submitted that
accused has committed serious offence which cannot be over looked.

Heard. Record perused.

There are serious allegation against the accused. Matter is at the mitial stage
Considering the facts and circumstances of the case, stage of the investigation and the
gravity of ailegations, this court is not inclined to grant bail to accused. The bail apphcaton 1S
hereby dismissed.

Bail application disposed of accordingly P

Copy of order be given dasti.
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e FIR No. 0456/2020

PS RG
29.08.2020

Hearing through vc
Present Ld. APP for the State(through V).

Both accused are stated to be in JC but not preduced.

Fieard. Perused. | take cognizance of the offence(s).

Issue notice to the Jaijl Superintendent concerned for production of
both the accused persons through VC.

Copy of the order be sent to the Jail Superint

compliance of the order through VC. ‘

ent concerned for

B3e put up on 11.09.2020.
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FIR No. 223/15

PS RG
JO08,2000
Hearing through vc
; Prosong Ll APP (g, the Slale(through VC).
4 None for respondents,
| None for 10,
bl

I view of the restricted functioning of the court,

maltter stands,
achourmaed (o purpose lixed.
I the interest of justice,

issue court notice to t respondents as
well as 10 g) Sanjee

L Singh for 12.02.2021.
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FIR No. 421119
PS RG

29.08.2020

Hearing through v

Present - Ld. APP for the State(through vC).

Thisis untrace report.

In view of the restricted functioning of the court mater <tznd
adjourned for purpose fixed.

In the interest of justice, issue court notice 1o the eompfrzr: 2=
well as 10 for 18.02.2021.

29.08.2020
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FIR No. 452/16
PS RG

79.08.2020
Hearing through vC

Present Ld. APP for the State(through VC).

None for accused.

In view of the restricted functioning of the court, matter stands

adiourned for purpose fixed.
In the interest of justice, issue summons to the accused for NDOH.

Be put up for purpose fixed i.e. PE on 18.12.20
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FIR No. 0071/20
PS RO

'8 (8 £2()7210)

This is , ' Heanng through VC
! ran apphcation tor releasing vehicle No, DL-4CAN-1771 on superdari
Tt FEEAPE tor the State(throngh V() i i ) :

Apphicant Agay Kumar Pasncha with Ld. counsel

Reporthas been hled on bhehallt of 10 Same be taken on record Heard. Perused
nstead ol releasing the vehicle on superdan, 1am of the considered view that the vehicie r
beaeleased as per dicecthions of Hon'ble Supreme Court in case ttled as Sunder Bha Ambalal Desar Vs. State
of Guyrat, AIR 2003 SC 638, 1The view of the Hor'ble Supreme Court has been  reiterated by Honbie Ded
High Coutn case wled as Manjit Singh Vs, State in Crl. M.C. No. 4485/2013 dated 10.09.2014 whedeo
B been held that

‘1 Vehicles mvolved in an offence may be released to the nghitful owner after prepanng detaiied
panchnama, takmg photographs of the velicle, valuation report, and a securily bond

2 The photographs of the velicle should be attested countersigned by the complamarnt, accused
as well as by the person to whom the custody 1s handed over.

3 The production of the vehicle should not be insisted upon during the trial. The panchnama and
photographs along with the valuation report should suthce for the purposes of evidence

A4 1Return of vehicles and permission for sale thereof should be the general norm rather than the
CACOpHOLN.

ool the vehicle 1s msured, the court shall issue notice to the owner and the msurance company
fon cisposal of the veluele I there 1s no response ol the owner declhnes to take the vehicle or imforms that it has
Cleumed msaranceZieleased s nght m the vehicle to the insurance comparny and the surance company fails (G
ke possession of the vehicle, the velicle may be ordered to be sold in auction

Hored

G I a vehicle 1s not claumed by the accused, owner, or the insurance company o by a thud

prerson, it may be ordered (o be sold by auction.”

Considenng the facts and circumstances and law laid down by higher courts, vehicle No. DL-
ACAN-1771 m question be released to the rightfulfregistered owner on furmishing securnty bond as per valuauon
report of the vehicle. Alter preparation of panchnama of the vehicle and furmshing of secunty bond as per
direcnons of Hon'ble Supreme Court, the vehicle shall be released by the 10

Panchnama and valuation report shall be hled in the court alongwith \)hmgu sheet. Copy of this

Jo/
Grder be given dasti to apphcant, '}/ -Uy')(bd

10 s directed to release the vehicle to its rightful owner j there is not objections trom the

Excise Department for the release of the vehicle.

(bepg Kumar 1)
T (West)/ 1 HC/Del
29.08.2020
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FIR No. 78113
PS RG

29.08.2020

Hearing through ve

I’ INE .
resent L AP 1o ho Slate(through ve),

Acocused 1 stated [0 have been arrested after being declared PO
and subsequently granted bail,

Accused Sanjeey Sharma alongwith surety Kapil Dev Sharma wath
L counsel,

In-comphiance of order dated 21.08.2020 surety has furnished the

FDR bearing no. CIF No, 8017248229-7 for amount of Rs,15,000/-. Same be
retamed on record,

I view ol the submissions and in the interest of justice, previous
documents of the surety be released o the surety after due acknowledgement.
File s stated 1o be already consigned to Record Room.

Lot file be summoned for NDOH,

Be put up with main case file on 25.11.2020

Scanned with CamScanner



I T —————

iR Mo, 1691520

9 08 2070 PS Anand Pareas

This is a
na
Proesem - apphication tor re

leasin
venhncie
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¢ per guectons O Hon hie Sd))fn'r{. Courl i case tted as Sunder Bhai A Jal
LASe UG a5 - mbala

Desai Vs .
s Slill(. of Gu](at. AR 2002 SC 638. The wew of the Honble Sumreme Court has Deen rotora =

{}_,‘ .I’ﬂ'_;f;‘pil‘r- ‘“J‘-(_.ff:: Hiah Court i cac = ) 14 44
Bl 5 i Court i case 1led as Manjit Singh Vs. State in Crl. M.C. No. 4485/2013 dated
- . 014 v raeany 1 ] 1538 Deen f!(_ (, ""ﬁ
1 Vohuclos i i o
1 Vehicles mvolved in an offence may be reieased (o the nghtful owner afier prepanng
tetailed pe 1ama- taking . S - o '
ailled panchnama. taking photographs of the vehicle, valuation report and a secunity bond
e, A B " LE s
- ’ I3 -
2 The photographs of the vehicle should be atlested countersigned Oy the complamant,
ACC < 2 s f] sy 3" Vel aTe L~ |
cused as well as by the person to whom the custody is handed over

2 The production of the vehicle should not be insisted upon during the tnal The panchnama

evidence
7} ’{_

and photographs along vath the valuation report should suffice for the purposes of €

ather than

4. eturn of vehicles and permission for sale thereof should be the general norm rat ha

lhe exceplion.

e Qo Mbu"‘ e

Jf the vetucle 1s insured, the court shall 1Issue notice (o the cwner and N a

company for dlspf)sa/ of the vehicle. If there 1S no response or the owner dechnes (o take the vemcie or
informs that it has claimed nsurance/released its night in the vehicie 10 the nsurance co mpany and the

ordered to be soOid

"

insurance company fails 10 lake possession of the vehicle, the vehicie may be

auction.

o nsurance comparny Of by a tha

6 If a vehicic 1s not claimed by the accused. owner, or th

person, it may be ordered 10 be sold by auction.”
Considenng the facts and circumstances and law laid down by higher courts. vehicie No. DL-

uon be released 10 the rightful/registered owner on fu

10SH-1624 11 quest
valuation report of the veticle. After preparation of panchnama

rrushing secunty bond as pet

f securnty

of the vehicle and turm shung of

ased by the 10

me Court, the vehicle shall be rele

bond as per directons of Horn'ble Supre
lpngwath chaig sheet. Copy of

panchnama and valuation report shall be filed in the ¢y,

thits order be gven dast o applicant.
(Deepak K
Duty MM (west)

29.08.2020,
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IR No MN3IGAS
PS RG

7008 2020
o ti Hearing ~
Fhis s Apphcation fo, 1o ¢ MIRHGH VO

of the cor lease of revolve received on the otficial E-man 1
", h ofticial E-mant 1D

Frres, o
nt Ll AP 11 1he :il:\lu(ll\mug;h V()

‘ Sh Ashutosh Gupta, Ld. counsel fo appheant
s [eply filed by the 10 S Sanjeol,

A5 per the reply, the revolver has been depositod m FSL wik

"), ackno ) ol ere -
7 iwknowledgement no. 15l SESLIOLHY12977/IBAL2670/19 dated 26,12 2018
/7 » .
&« and result of the same 15 stll awaited.
"VI//,
y I view of the above, the present application s not mamtamable a
thit stage. The present application stands declined.
& However, i view ol the submissions of Ld. counsel and m he
mnterest of jusuce, let the order he served upon the 10 who s ditected 1o 1ake w
”’ the matter with the Director =SE concerned qua expediing the process 1o
J » v
¥ obtaining LS result in the present matter,
Iesg
, With above observations, application stands dristrysed of
27
»

(Deey m/xium.n ),
MM (WasD)/ THCPBIN

b
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FIR No. 411/20
PS RG

Fresh chargesheet filed. It be checked and registered.
Ld. APP for the State(through VC).
Accused is stated to be on police bail but not appearing.

IO HC Noor Singh Mehra in person.

Heard. Perused. | take cognizance of the offence(s).
Issue summons to the accused for NDOH.

Be put up on 24.11.2020.
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FIR No. 210/20
PS RG

9.08.2020
Fresh chargesheet filed. It be checked and registered.

Present : Ld. APP for the State(through VC).
Accused is stated to be on police bail but not appearnng.
IO HC Noor Singh Mehra in person.
Heard. Perused. | take cognizance of the offence(s).

Issue summons to the accused for NDOH.

Be put up on 24.11.2020.

Scanned with CamScanner



FIR Mo, 421J20
PS RG

—rack ~ ‘ [ . 5 v s A cosericte e
EICsSh chargesheet | z nd regisiernco

rresent Ld. APP for the State(through VC).

(Deecpak Ky/mar-i)
Duty M {wes()/ THC/Delht
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FIR No. 512120
PS Paschim Vihar

29.08.2020

This is an application for releasing article i.e., mobile phone make
Samsung J-6 on superdari

B} [ I . ~

Present;- Ld. APP for the State(through vC).
Applicant Subhash Yadav is present.
1O has filed his reply. Taken on record,

Instcad of releasing the articles on superdar, | am ol the

considered view that the article has to be released as per directions of Hon'ble
Supreme Court in case titled as Sunder Bhai Ambalal Desai Vs, State of

Gujrat, AIR 2003 SC 638. The view of the Hon'ble Supreme Court has been
reiterated by Hon'ble Delhi High Court in case titled as Manijit Singh Vs. State

in Crl. M.C. No. 4485/2013 dated 10.09.2014 wherein it has been held that

"59. The valuable articles seized by the police may be released to the
person, who, in the opinion of the court, is lawfully entitled to claim such as the
complainant at whose house theft, robbery or dacoity has taken place, after
preparing detailed panchnama of such articles, taking photographs of such

articles and a security bond.

60. The photographs of such articles should be attested or countersigned
by the complainant, accused as well as by the person to whom the custody 1s
handed over. Whenever necessary, the court may get the jewellery  aruclos
valued from a government approved valuer,

61. The actual production of the valuable articles during the trnial should
not be insisted upon and the photographs along with the panchnamea should
suffice for the purposes of evidence.”

Considering the facts and circumstances and law laid down by higher
courts, articles in question i.c. mobile phone make Samsung J-6 as per seizure
memo be released to the rightful owner on furnishing secunty bond as per
valuation report of the mobile phone in question. 10 1s directed to get the
valuation done of the articles prior to the release the same o the applicant as per
directions of Hon'ble Supreme Court.

Panchnama and valuation report shall be filed
sheet. Copy of this order he given dasti to applicant.

ne of iing charge

29.08.200¢
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~QURT OF SH AJAY KUNMAR 2
' 294/3 HC L)t i T i

FIR No. 800/2020
PS Nihal Vihar

29.08.2020

This is application for grant of bail uls 437 CrP.C on behalf of the accused
persons namely Saurabh and Arun.

Present ; Ld. APP for the State ( through VC).

Ld. counsel Sh. Deepak Kumar for both the accused persons.

An application for grant of bail to the accused Saurabh and Arun
has been moved.

At this stage, counsel for accused persons submits that the
application may be disposed off as withdrawn.

Necessary endorsement made on the application itself.

In view of above, application stands disposed off as withdrawn.

umar-1)
est)/THC/Delhi
20
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Case No. 4754/15
PS RG

29.08.2020
Hearing through vC
Present : Ld. APP for the State(through VC).
None for complainant.

Proceedings against accused Baldev Raj already stands

abated.

Proceedings against accused Pinki already stands dismissed.

In view of the restricted functioning of the court. matter stands

adjourned for purpose fixed.
Previous order dated 10.12.2012 be complied afresh for NDOH

Sl |

In the interest of justice, issue court notice to the complainant o

NDOH.

Be put up on 23.12.2020.
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